235 Papers Lawd

[(Shn Dharam Bir Sinha)

import. Of course, there iz a news
print project comung up in Kerala
and that ghould give us round about
80,000 tonwez by 1976 and that, of
course, will easg -the situation to a
great extent.

Of course, the NEPA capacity 1s
also going to be increased and their
expansion programme 1z upto 78,000
tonneg which means that it will come
to round about 155,000 tonnes per
Year, plus other schemes Lke Sangl:.
And when all these come up, to a
large extent we should be able to
meet the requirements of the country.
But, of course, we will have to cont-
nue to import newsprint for some time
to come

MR. SPEAKER Papers to be laid
(Interruptions) .

MR SPEAKER Why do you bring
in such matters m Parliament® No,
1 am sorry 1 am not allowing this
These are State matters Rule 377 s
very much bemng misused And, I ex-
plained 1t to the leaders that tius
sunple rule, relating to rawising a
matter which 15 on the fringe of
a pomt of order s beiny wmisu~ed
quite often 1 allowed one or two
But, I reccive about 30 or 40 of them
every day 1 am  helpless I um
sorry, I cannot allow 1t Nouw
Papers to be laid on the Table
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PAPERS LAID ON THE TABLE
Report “or Tarrrd CoMMISSION RE
RavyoN Tyrt CORD AND STATEMENTS

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
Ay C GEORGE) Sir, on behalf of
Shrn D P Chattopadhyiyda I beg to
lay on the Table—

(1) A copy of the Report (1972)
of the Tarif Commission on the fair
prices for Rayon Tyre Cord, under
sub-section (2) of section 16 of the
Tarift Commission Act, 1951

() A statement (Hindi and Eng-
wriuiotny

lish fiving ressons for
dolay 'in ‘laging ‘Wi sbove Mepert
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on the Table of the House,

(3) A statement (Hind: and Eng-
Lish versions) explaining the reasons
for not laying the Hind: version uf
the Report simultaneously.
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|Placed wn Library See No LT-
5163/73 )
CinEmaToGRAPH (CENsomsmTp) Awmor,

Rurxs, 19738
THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) On behalf of Shri I K
Gujral, T beg o lay on the Table a
copy of the Cinematograph (Censor-
ship) Amendment Rules, 1873 (Hinda
and Enghsh versions) published in
Notification No G SR 578 in Gazette
of India dated the 2nd Junec, 1973
under sub-section (3) of sectwon 8 of
the Cinematograph Act, 1952
[Placed in Library See
5164/73 ]
NoTiF CATIONS UNDER ALL InDIa
Services Act, 1951
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHR] RAM NIWAS MIRDHA)
tl) Su I beg 1o re-lay on the
Tabl a copv each ot the following
Notifications (Hindi and Engush vei-
wns) under sub-section (2) of ser-
unn 3 of the All India Serviees Act
1031
(1) The Indiun Admrnistrative
Scrvite (Fination of Cadre Stren-
gth) Second Amendment Regula-
tions 1973, published 1n Notification
No GSR 229 (E) in Gazette of
India dated the 3rd May, 1873
(1) The Indian Admnistrative
Service (Pay) Fifth Amendment
Rules 1973, pubhished in Notifica-
tion No GSR 230 (E) in Gazette
of India dated the 3rd May, 1973
(1) The Indian Administrative
Service (Emergency Commissioned
and BShort Serviee Commission
Officers) (Appointment by Compe-
Htive Examination) Second Ame::d-
ment Regulstions, 1973, publi-
#f Notifitation No. GBR 228(EY.
in Gazefte b Infly duted e Sth
Wy, "IV
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(iv) The Indian Police Service
(Emergency Commissioned and
Short Service Commissioned Offi-
cers) (Appointment by Competitive
Examination) Second Amendment
Regulations, 1873, published in
Notification No. G.S.R. 237(E) in
Gazette of India dated the 9th May,
1973.

(v) The Indian AdminiStrative
Service (Appointment by Competi-
tive Examination) Second Amend-
ment Regulations, 1973, published in
Notification No. G.SR. 238(E) in
Gazette of India dated the 9th May,
1974,

(vi) The Indian Police Service
(Appauntment by Competitive Exa-
runation) Second Amendment Regu-
lations, 1973, published 1n Notifica-
tion No. G.8.R. 239(E) in Gazette of
India dated the 9th May, 1973,

(vii) The Indian Admunstrative
Service (Recruitment) Third
Amendment Rules, 1972, published
in Notification No. G.S.R. 240(E) in
Ggazett.e of India dated the 9th May,
1973.

(viii) The Indian Peolice Service
{(Recruitment) Second Amendment
Rules, 1972, published in Notification
No. G.SR, 241(E) 1in Gazette of
India dated the 9th May, 1973.

(1x) The Indian Admunwtrative
Service (Pay) Fourth Amendment
Rules, 1872, published 1n Notification
No. G.SR. 451 in Gazette of India
dated the 5th May, 1973,

(x) The Indian Police Service
(Pay) Amendment Rules, 1973,
published in Notification No. G.S.R.
452 in Gazette of India, dated the
5th May, 1973.

(xi) The Indian Admunistrative
Service (Recruitment) Second
Amendment Rules, 1978, published
in Notification No. G.SR. 483 in
Gagelte of India dated the 12th
May, 1073.

{Pisced in Library. See No. LT-
See No. LT-5005/73.1
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(2) I beg to lay on the Table—

(a) A copy each of the following
Notntications (Hindi and English
versions) under sub-section (2) of
Section 3 of the All India Services
Act, 1951:—

(i) The Indian Forest Service
(Fixation of Cadre Strength) Second
Amendment Regulations, 1973, pub-
lished in Notification No. G.S.R.
321(E) in Gazette of India dated
the 23rd June, 1973,

(ii) The Indian Administrative
Service (Probationers’ Final Exa-
mination) Amendment Regulations,
1973, published in Notification No.
G.S.R. 662 in Gazette of India, dated
the 30th June, 1973.

(i) The Indian Police Service
(Probationers’ Final Examination)
Amcndment Regulations, 1973, pub-
lished in Notification No. G.S.R. 663
in Gazette of India dated the 30th
June, 1873.

(iv) The Indian Forest Service
(Probationers’ Final Examination)
Amendmen: Regulation, 1973, pub-
hished in Notification No. G.S.R. 664
in Gazette of India dated the 30th
June. 1873.
|Placed in Library. See No. LT-

5165 73.]

(b) (i) A copy of Notification No.
G.O.M: No 1114 (Hindi and English
versions) published in Andhra Pra-
desh Gazctte dated the 4th January,
1973 contamnung Ad hoc regulations in
the Andhra Pradesh Engineering Sub-
ordinate Service-Research  Branch.
under clause (5) of article 320 of the
Constitution read with clause (¢) (i)
of the Proclamation dated the 18th
January, 1973 issued by the President
in relation to the State of Andhra
Pradesh.

(li) An Explanation Memorandunr
(Hindi and English versions} regard-
ing the above Notification.

{Placed in Library. See No. LT-
5166/73.1



